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THE KERALA INVESTMENT PROMOTION AND
FACILTTAIION (No.2) BILL, 2018

A

B]IL
to give efect to ce ain propotats of the Goyernnent of Kerata to a,oid deta11in gruning various licence' pernissions, approval' dearancis

required uhder yarious enactments anil to provide for other matters
connected thercwith or incidental thercto.

Prcanble.- WHFRE^S, it is €xpedient to giv€ effffr to cenain DroDossis of
lbe CovernmeDr of Kerala to avoid delay in granring uarious icences.
permissioos. approvals. ctearances r€quired under varioN enactrBenrs and ro
provide for other matters connectcd therewiih or incidental th€reto;

- BE it enacted in the Sixty-eighih year of the Republic of India, as
follow3i-

L Short title and conmenceneht-<tJ T,tris A.t may be called rhe Kerala
Investdrent Promotion and Faciliration (No. 2) Act, 2018.

(2) It shall be de€m€d to have come into force on the 20th dav of
Octob€r,2017.

2. Anendnetu of Act 13 of 1994-la rlj€ Kerd,la panchayar Raj Act,l994
(13 of lt94).-

(l) in s€ction 232,-
(a) for the heading .DANGEROUS AND OFFENSNE TR1DES AND

FACTORIES " b€fore the said section, the h€ading ..FACTORIES, TRADES.
ENTREPRENLURSHIP ACTIVTTIES AND OTHER SERVICtS.. sh. be
substituted;



2

(b) in sub-section (1), th€ words "being purposes which in the
opinion of Covcrnmert is l*ely lo be offersi!€ or darg€rous to human life or
health or pmperty" shall b€ omitted;

(2) in section 233,-
(a) in sub-s€ction (2), after th€ word "Sccrct6ry", the lrords "or

officer authorized by the Secretary" shall bc insertcd;

(b) after sub-section (2), the fouowing sub-section shall bc
inserrcd, namely:-

"(2A) The Secretary or officer authorized by hin shall, issue an
acknowledgenent to the applicant, on receipt of application along with the

supporting documents in the forrn, as may be gescribed, and shall veriry the

applicatiod and all supportiog documents on the spot itself, and if any
supporting document is not lound attach€d along with the application, the
Sefferar'/ or officer authorized by him shall, irnmediately inforn the applicad,
the list of missing documents, and allow th€ applicant to submit the missing
documents as eaily as possiblc, but not l6ter than five days ftom the date of
rec€ipt of eplication.";

(c) for sub-section (3), the fouowiag sub-section shall be

substitutcd, na6cly:

"(3) drc Secr€tary or th€ officer suthorised by hin shall, as soon as may

be, aft€r the receipt of thc applicatiod esquire and report to the Village
panchayat as lo whcther the €stablishment of the factory, workshop or
workplace or olher installation of machin€ry or manufacturiq plant for which
peruission is applied for is obj€.tionable by reason of density of population h
tlte n€ighbourhood and possibiliry to caus€ nuisance or pollution and the villag€
panchayat, after having consid€red the applicatio! atrd the r€ports of th€
Secretary and of such other authoritres as specified in sub-section (4) mat as

expeditiously as possible, st any rate within thirty days, grant the permissior
either absolutely or subject to such cotrditioff as it thitrks fit to impose.";

(d) in sub-sectior (4),-
(i) after the words "b€fore granting", the words "or retustng"

shdl be omitted;

(ii) for the words "Village Panchayat", the word "Secretary"
shall be substituted;
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(iii) ir clause (b), after the words "a r€port of ihe District
M€dical Omcer", the words " itr case the applica[t is a hospital, clidic, para-
medical iislitution, clinical laboratori€s or other healthcare institution," shall be
imerted;

(e) after Bub-section (5), rh€ following sub-s€ction shall b€
inserted, namely:-

"(6) lf any ord€r, on an applicatioa for pcrmission under this
section is not communicated to lhe applicant witftin fifteen days fiom the date
of receipt of application by the Secrerary, the applicario! shall be deemed to
have b€en allowed for th€ period requir€d itr the application subj€cr to the Act,
rules and by€ laws and all conditions which would hav€ b€en impoled atrd if
any violation is aoticed later, the Secretary shall have the power to caaccl the
licenc€ after eiving a show caus€ notice to the applicanr sbting ihe resson

for such cancellation and after elaminiry the submission if any, made withia
the time specificd in tfi€ said noticc and on such canccllatron the Sccrctary
may impose a p€nalty on the applicant for an amount not exce€ding rupees

five lay.bs.";

(3) in s€ction 233A,-

(a) in sub'sectiod (l), for the ivords "Village Parchayaf'the word
"s€cretary" sh.ll bo substibted;

(b) for sub-s€clion (2), the following sub-scction sh.ll b€
substibrt€d, nam€ly:-

"(2) The Secretary may obtain er(perr opinion from the
departments concem€d, with r€gad to lhe determinarion of ihe nuisance or its
abatement, at the cost of the own€r or p.rsor itr charg€ of thc factory,
workshop, workplace or machin€ry concemed and such repor shal be frmishe4
a! soon as possible, but not later th6! fifteen days of rcporting of such

3. Amendment of Act 20 of 1994.-l]r the K€rala Municipality Act,l994
(20 of 1994),-

(l) in section ,147,

(a) for the headins 'INDUSTRIES, FACTORIES AND OTHER
TRADES" before thc said section, the h.ading "INDUSTRIES, FACTORIES,
TRADES. ENTREPRENEURSIm ACIMIIES AND OTHER SERVICES" Sall bc

substituted;
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O) in sub-sectioo (2), after th€ word "Secretary", the words "or
oflicer auihoris€d by the him" shall be insened;

(c) after sub-section (2), the fotlowing sub-section shau be ioserted,

narnely:-

"(2A) The Secrclary or ihe officer authorized by him shall, issu€ an

acknowledgem€nt to the applicsnt on receipt of application along with the

supponing docum€nt in such fofrn, as may b€ prescnb€d, and shall veriry $e
application and all suppofting documents immediately on receipt, and ifany
supporting document required is not attached with the applicatioo the
Secretary or the officer authorized by him shall irnm€diately bring to the nonce

of th€ applicant the missing document, if aoy, and allow dle applicad to submit

the missing doqnnent at ihe earli€st but not later than five days fiom the date

of receipt of application." ;

(d) for sub-section (3), thc following sub-section shall be

substihrtcd, namely:-

"(3) The Secretary or the Officer authorized by him shall, wilhin ft€
days from the date of r€ceipt of all supporting documents alolg with the

prescrib€d clearanc€ ftom other deparhents or authorities, by order ad subject

to such terms alld conditions, as he deems fit, grant the licerce for us€ of the

place for conducting any industries, factorics, trades, entreF€neuNhip activities

or other services, as the case may be.";

(e) sub-section (3A) shall be omitted;

(0 in sub-section (4), for the words "three y€ars", the words "fivc
years" shall be substituted;

(g) after lub-section (5), the following sub-section shall be

iffened, namely:-

"(5A) The licsnce once grant€d under this s€ction shall remain in force

for a period of five years and shall b€ rene*ed automatically on patment of
the prescribed fee, thirty days before lhe end of validity of the licence for a
tufther p€riod of five yeals.";

(2) in section ,148,-

(a) in sub-section (l), aft€r the word "Secretary", the words "or
officer aulhoris€d by him" shall b€ inserted;



, (b) after sub-seclion (l), rhe follo\r,ing sub_section shal be irNerted,
tramely:-

, ."(lA) The Secretary or drc oflicer authorized by hirD shajt issue aD
ackoowtedgemenr ro rhe applicant for thc r€€eipr ofapplicarion along wi(h rhe
supportirg documenr in such form, as may be prescrib€d, and tfie Sirearv orlhe ollrcer auDotized by him sball. verify rhe applicadon aod all supponinq
documeots_on the spot. and if any supporring documenr requirei-is noi
attacbed wirh. the applicarion rhe Secretary or rhe officer aurlnrized by him shatl
mrmeorarety bnng lo rhe nodce of rh€ applicanr. rbe missrng documml, if any.
ano arrow tbe applicant ro submir the missing documenr ar rh€ eartiesr but noi
latcr than five days ftom the date of rcceipt of application.,,;

. (c) for sub-sec.ion (3), the following sub_sedion shall be subsritured,

. "(3) Th€ Secretary, or the ollcer aurhorised by him shall, as soon as
m-ay bc. after rhe receipr of apphcation. repon to $e Coutrcil if tbe eshblishmenr
ol lne^ taclory or workshop_ or workplace or rhe insLjlarjon of rbe macbinery or
manutacturing planr. for which rhe permisstoD is applied for is objedionab[ by
reason or causrDg nursarce, po ution due ro the densiry of poputarioo in lhe
neighbourhood and Council shalt, after having consid;d th; ;pplication and
rcport o-f the Se€retary and of ruch other authoriries specified in sub*ection (4)
and as far as possibte. wirhin a maximum period of rliny days from rhe date'oi
recerpt or.apprcarron Srant tbe permissioo applied for absotulely or subject to
such conditions as ir deems 6t ':

(d) in sub-secrion (4). in ctausc (b). afrer rhe words,.repon of rhe
Disrict medical omcer of healrl'., dte words ..if rhe applicrarr is a hospital. clinic,
para mcdical institutions, clinical laboratory or other healthcare institution, shali
be inserted:

. (e) after sub-section (5), the following sub-section shall bc inscrte4nmely:-
"(5A) If any order on an apptication for p€trission uader this secrion is

not 
-corntnunicated lo the applicant within thifty days ftom the date of rcceipt of

applicarion, by rhe Secretary. rhe applicarotr sha be de€med ro ha,e Lccn
allo$ed for the leriod required m fte appbcarioD subjecr ro rhe Acl, rules and
bye laws and all conditions which would have be€n imposed:

Provided that if any violation is noticed laret th€ Secretary with ihe
apFoval ofthe Council, may cancel the licence after giving u 

"hoo, "auseDolice to the applicant stating the reason for such cancellation and aftcr
€xamining the submission, if any, made wirhin lhe time speaified in th€ said
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Pmvided fidher that on such ca&€llation, the S€cretary mav impose a

pedatty on thc aFplicant for an amount not exce€diflg p€€s five lakh.";

{3) in section '149,-
(a) in sub-section (1), for the word 'Council', the wod 'Secretary'

shsll be substituteq

(b) for sub-seclion (2), thc following sub-section shall be

substituted, nam€ly:-

"(2) The secretary ,ray obtain expert opinion from the departmetrts

conceme4 with regard to the determhation of ahe nuisance or its abatemenl, at

thc cost of the owrcr or peIson h chargc of th€ factory, wod,shop, wortQlace or
machinery concerned, and such repo( shall be ftmish€d, as soon as may b€'

but not later than fifteen days of reportiry of such duisance ";

(4) in section 450,-
(a) aft€r iten (i), the folowing itern shall b€ inserte4 na6elv:-

"C) IndNtrial units cedfied by the Kerala St3t€ Pollution Control
Board as Gre€n and whitc Category.";

O) in rhe proviso, for the words, letters and brackets "item (h) and

(i)'$e words, letters atrd brackets rrems (h), (i) ard U)" shall b€ suhliruted.

4. Anendment of Act 5 of 20r0.-1n the K€rala Industrial Single wtudow
Cl€arance Boards And lndustrial Township Area Development Act, 1999
(s of 2000),-

(l) in thc long title, for the words "r.quire-d for settitrg up of industrial
unal€rtakings", the words "itrcluding renewal thereof required for settiry up and

for expansion, diversification and modernisaiion of ent€rpris€s" shall be
substituted;

(2) in the prealrble.-

(i) after the word "itrdustries" the words "and enterprises" shall be
ifferted;

(ii) for ftc portioo beginning widt 'AND WHEREAS, for ttl€ sp€edy

issue of varioN licenccs" a6d ending with "industrial ar€3 level" the following
shall be 3ubstituted, namely:-

"AND WHEREAS, for the sp€edy issue of vadous licences olearanc€s and

certificat€ requir€d for setting up and rututiog of entcryrises and for issuo of
cleoratrces for elpansiotr, diversifrcation, modemisation and rcnewal of licences
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for all enterprises h the Stat€ of Kerala and for that purpose it is necessary to
establish Singl€ Window Cle6rance Boirds at the State, Dist ct and Industsial

(3) iD section 2,-
(a) in clause (a),-

(i) after the word 'Municipaliry., th€ words -ary staturory bodies
or service providers" shall be inserted;

(ii) aft€r tbe word "pelmits", the words ,,or consents or renewal
thereof' shall be inserted;

(in) for tte words "industrial underraking,,, thc word .'ederpris€s,'

shall be substituted;

(b) after clause (b), the foilo\r,iry clause shatt be inserted, namely:_

"(ba) "Cleffances" means various clearances including licenc€s,
certificales, permib or cotrsents required under vario!6 C.ntr.l or State
enactment! and rules made thereunder, anal for providing utility services and
renewal thereof ftom, iime to time, for setting up and running of any €aterprb€
in th€ Stlte of K€rala;";

(c) aner clause (d), th€ following clause shall be inserted, nanely:-
"(da) "E erprise" mears any undertaking or factory or worlshop

or wo.kplace or any oth€r establish$ent or industry engaged in manufacturing
or proc*sing or Foviding seryices or atry cornnercial activities including tradc
or investmeat in inftastruch[ei';

(d) cla$e (i) shall be omitted;

(4) in s€.tion 3,-
(a) in sub-section (l), fof the words "s€tting up of industrial

undeftakings", the words "setting up and rudning of enterprises,' shall be
substituted;

(b) for sub-section (3), the followirg sub-section shall be subsritute4
nanely:-

"(3) Tle State Bo&rd shall consist of th€ following m€rnb€rs, llshely:-
(a) Chief Sesetary to the Govemmentj

f1AOfi.
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(b) The Secretaries to the Govemment in charge of Industri€s,
FinaDce, Labour, Local Self Govemmed, R€venu€, Taxes, Water Rcsources,
Power, Forests, Environment, Tourisn, Health, Inv€strnent Promotion and Public
Works d€parhents;

(c) Managing Diractor, Kerala State Industrial Dev€lopment
Corporation;

(d) Dirator of lndustri€s and Commelce, Cor€mment of Kerala;

(e) Chairnan ard Managing Dir€ctor, Kerala State Electricity Board
LimitEC

(0 Chief Town Planne!

(g) Chairma4 Kerala State Pollutiol Cotrtrol Board;

(h) Cbief Electrical bspector:

(i) Dir€ctor of Factorics aad BoileN;

(j) Director of Miring and Geology;

(k) Dfector General, Fir€ and Rescue Services D€partment.";

(c) in sub-section (5), for the words '?t such timcs" the words "at such

intervals not oxcecding thirty days" shall be substituted;

(5) in s€ction 4,-
(a) for sub-section (3), th€ following sub-section shall be substiturcd,

namely:-

"(3) Every District Single Window Cleaftnce Board shall consist of
the folowug members. namely:

(a) District Collector concemed;

O) Geneml Manaser, Distsict Industsi€s Centse;

(o) The President of the Village Panchayat concchcd or
Chairpcrsoo of the Municipality / Mayor of the Corporation conce.ned in cases

wher€ licence is r€quired from local bodi6;

(d) The Distsict ofrcer of thc Kcmla State Pollution Conlol Board
or any other officer of the said Board nominat€d by the Chairmaq Kerala State

Pollution Control Board;
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(e) The District omcer of the Electricai Itrspectomte or any other

oficer nominated by the Chief Electrical Inspcctor;

(t The District officer of the To$.n and Country planDing
department or any other ofrcer norninated by the Chief Towd Planner;

G) Disfict Medical offic€r;

(h) The Deputy Chief Engineer of the El€ctrical Circle of Kerala
Slate Electricity Board Limited having jurisdiction over the district;

(i) DisEict O6cef Factories and Boilers;

0) Divisional Officer, Fire atrd Rescue services;

(k) Divisional Forest office4

(l) Dirtrict lnbour officer:

(m) Secletary, Urnan Developm€trt Autho.ity or Secretary, District
Panchayat;

(n) Deputy Coftrissioner, Strtc Tax6;

(o) An officer of the Kerala Wat€I Authodty not below rhe rank of
Executive Engineer noninated by th€ Managing Dir€.toa Kenla Water Authority;

(p) An ofticer of the Tourism D€partment nominated by Director
(Tourism);

(q) An officer of the Public Works D€partment Dot below the mnk
of Exe.utive Elrgineer nominated by the Secretary, Public Works Departrnent;

(r) District Ofrcer of th€ D€I)artn€nt of Mitriog and ceology.";

(b) in sub-section (5), for the words "at such rimes" thc words
"at such intervals not exceeding twenty days" shall be substihrt€d;

(6) itr s€ction 5,

(a) in sub-s€ctiotr (l), fo! the wolds, "setting up of small scale
indurt ial undortaking or industrial undcrtakings" the words, "settiog up and
ruaning of enterprises" shall be subsiiiuted:

(b) for sub-section (3), th€ followins sub-section shall be
substituted , namely:-

"(3) Every hdusfial Arca Single Window Clearance Board shall coffiist
ol the following m€r$€rq nam€ly:-

(a) Principal Secretary to Govemment, lndustries Departmcnt or his



rim@

C) Diltrict Officer, Factories and BoileN;

(k) DiyisioDal Ofiicer, D€paftnent of Fir€ and Rescue cervices;

(l) Divtuional Forest Omcet

(m) District Labour Officer

(n) D€puty CoDrmission€r, State Taxes;

(o) Executir€ Engine€r, K€rala Warer Authority;

(!) Secretary Distsict Toudsm P.omotioll Couocil:

(q) General Manager, District lndusries Cente;

(r) Desi$at€d authority of lndustsial Area concerded and in case of
private park, Ceoeral Manager, District lndustries Centre of the district

(c) for sub- section (4), the following sub- section shall be substitut€d,
ftun€ly:-

"(4) District Collector shall be its Chairman a'ld the D€signated
Authority of the industrial area co&emed or i! the cas€ of private park, cen€ral
MaDager, District lndustries Centre of the district concerned shall be the
Convener of the lndustrial Are{ Board.";

(7) in s€ction 6,-
(a) for the words "all industrial undertakings b€ing established or

proposed to be eslablished", the wor& "all enterprises being €stablished or
propos€d to be estsblished or operating" shall be substitutedi

10

O) Distsict Collectot

(c) Chief Executi!€ of th€ Agency owning or narDging ihe industrial

(d) Designated Authoriry of itrdustrial ar€r concemedl

(€) District Officer of tl€ State Pollution Control Board;

(D Distrid Officer of the Electrical lnspcctorate:

G) District Oficer of lhe To*! and Country Planning Departrnent;

(h) District Medical Officer:

(i) Deputy Chief Etrgineer of the Kerala State Electricity Board
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(b) ater the wor& "for the constuction of the building", the words

"includiq expansion, diversification, modemisation snd issu€ of trade lic!trc.$"
shall be inscned;

(8) itr s€ction ?,

(a) io sub-section (l),-
(i) for the words "an industrial und€rtsking or smsll scsle

industrial underiaking", th€ word "enterprises" shall b€ substituted;

(i after the word "c€rrificat€s" the words "or renewal of licences"
shall be inseded;

(b) in sub-section (2),-
(i) the word " as" after the word "decision" shall b€ omitted;

(ii) in clausc (a), for lle wor& "to recommend to the authority
concemed. the issue of ihe liceDce". the words " to issu€ th€ licence" shall be
substitul€d;

(c) ifl sub-section (3), after lfte words " designated authority of thc
Industdal Ar€a Board", the words "if no communicatio! is leceived by the
applicadt withb thirty days from th€ clate of submission of spplicarion to thc
Boerd, the permtuion applied for shall be deened to have been grrnted by the
Board for such period requosted for in the application" shall be insenedj

(9) in section 8,

(a) in sub-sectiotr (l), for the words "s6all scale industrial
und€naking having capital itrvestment of mor. than two lak[", thc words
"enteryrises haying capital investrnent upto 6{ieen crorcs" shall be subsdtuted;

O) in sub-section (2),-
(i) for lhe words "sixty &)5", the words "thirty days" shall be

substituted;

(ii) the word "as" after the word "de.bion" shall be omified;

(iii) in claus€ (a), lor the wor& "to recoDmend to rhe aurborig
concerned the issue of the lic€nce", the words "to issu€ the licence" shall b€
substituted;

(c) itr sub-section (3), after ih€ ivords "Cotrvener of the Dtutrict
Board', the words "atrd the sane shall be binding or the auihodty codccmcd,
and ifno clearanc€, lic€nce or certificate or r€n€ivals thereof, as the case may
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be, is issued within thirty days from date of submission of application to the

Boar4 the clearance, licence or certificate or renewals thereof applied fot shall

be deemed to have bcen issued after the expiry of said period of thirty days"

shall be inserted;

(d)for sub-s€ction (4), the following sub-section shall be substituted,

n mely:-

"(4) Notwi$slanding anylhing contained in any other law for the

time being in forc€, the application for clearadce' licence or certificate or any

rcnewal thcrcof, submitted before the District Board concem€d for establishing

or nlnnitrg of an enterpts. having a capital investment of less thatr fifte€n cror€

rupees is;ejected or granted with condilions, the penon aggrieved may lile ar
appeal before the State Board against such order of refusal or gratrt of license

tiih conditions within thirty days ftom the receipt of order from the District

Board, in the manner prescrib€d, and app€al shatl b€ disposed of by the State

Board within tweoty days from the dat€ of receipt of the appeal.";

(10) in se{tion 9,-
(a) in sub-s€ctiofl (1),-

(i for the words "industrial uftlertaking other than a small scale

underraking", lhe words "enterpris€ having total investment above fifteen crore

rupees" shall be substituted;

(ii) afrer the word "certificates", the words "or ronewals th€reof'
shall b€ iNerted;

(b) in sub-section (2),-
(0 for thc words "forty 6ve days", the words' 'lhirtv davs" shall

be substituted;

(ii) the word "as" after lhe word "decision" shall be omitted;

(iD in clause (a), for the words '1o recommend to the suthority

concemed the issue of the licence", the words "to issu€ the licenc€" shall be

substituted;

(c) in sub-section (3), after the words "Convener of the State

Board", the words "and the sarne shall be bhding on the authorities concerned

and if do cleaflce, licenc€, certificate or renewals th€reof' as tlle c'!e may b€,

is issued withir thiry days from alate of submission of application to thc Board'

thc cleamncc, licence, certificai€ or retewals thercof applied for shsll b€ deemed

to have becn issued after th€ €xpiry of said period of thirtv davs" shall be

inserted;
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(d) afts sub-section (3), the following sub-section shall be inseri€d,
nanely:-

"(4) The State Board is also empowered to recommend to the
Govertrment on policy matters concerning various issu€s and probl€m, fac.d by
any entrcpreneur in €stablishing any enr€rprise or for the devclopmeot or
implem€ntatiotr or operation or runniog of such enterpdses in the State and
suggest remedial measures to address such issues and problems in good
industrial pmctice to promote invesheni opportunity in the Statc.";

(11) for section 10, the folowing s€ction shall be substituted, namcly:.

"10. Issuing of clearances, licences, certificates or renewal thereof.-
Notwithstading an)thing contained iD any othcr law for th€ time b€ing in force
or any other provisions of this Act, the Stat€ Bo.rd. District Boards or
Industrial Area Board shall issue the clearance, lic€Dse. ccnificate or renewal
thereof, as the cas€ may be, within thiny working days from rhe datc of
rcceipt of the application by the Board concemed, and il no clearance. liccnces.
certificat€s or renewal lhereof, as rhe case may be, is issued or the said
application is oot rcjected within the said time limit, the ciearance, licenc€,
certificate or renewal ther€of, as the cas€ may b€, shall b€ deem€d ro hav€ been
issued aft€r tt€ expiry of said period of thirty days.";

(12) in s€ction tl,
(a) in sub-section (l),-

(i) lor .he words '?ecommend€d with modification". rhe words
"issued with such conditions" shalt be substituted:

(ii) for the words "such reftsal or recommendalions,,, the words
"i$ued with such conditions" shall be substituted;

(b) in sub-section (2), for lhe words !{thirty days,,, the }vords
'twenty days" shall be substituted;

(c) after s€ction I I , following s€ctioo shalt be inserred, namely:*

"llA. Oyeniding powers of the State Board, Di:trict Boards and
lndustrial Arca Doads.--{1) NorwitlBtanding anything contained in ary othet
law for the time being in force, or other provisions of the Act, the Stat€ Boaf4
the Dist ct Boards or the Industdal Area Boards, as the case may be, on
receipt of composile applicatioa prescribed und€r rules along with
recom&endations of the deparhr€nts concemed! shall issu€ a composit€ licence
to the applicant in the form prescribed for establishing a[d running an
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entemfl$e in lhe Stat€ and such composile licence issued by the respeclive

i.-:.i'"i"rr'1" u'"dr"" 
"n 

all authoriries concemed and shall be valid fot a

period of five years from ibe date of ils issue:

P.ovided lhat if m €ntetprise is being €stablished on a rcnted or leased

r..rf"". J" tafaitv .i tle composite licence shall cxpire on th€ erpity of the

i"""".i."iof p"tl.a - five vears whichever is earli€r and such authorities

Jai "* 
.""""i *"t ri"effe wilhout the consent of the respectivc Board'

(2) The authodties conccrned, shall have the right to conduct

in"*"tion of rle eoterpnse periodically. bul nol exceeding one year at a time'

*i "r*;t" 
*rt",rt* ti. enierprise has violared anv provisions of the Act or

itfl. i"a. ,l*"utO"t, u"d if aov violation is noticed bv th€ authorities

"irrcer""J 
o. oe i"for-ation eiven in thc application for the gant of composite

fi""r"" i. f"*a,. U false' the authority corcemed may recommend to the

i""ri-".t".["4 ," cancel the comPosite licetrce for non-compliatrcc of anv

l"l'iiii"'" t-p.*a * tssu€ of sucblicences or violation of anv prcvisions of

,l.t or ."r"", i"a ." t"..ipt of such r€commendation, the Board concemed shall

"-""i 
it. "".ptti" 

rr.eo"e aod muv impose a pcnahv' as may be prescribed"

otr such enterprises after issue of a show causc notlce and alter cotlsloenDB

atry subrnission. if any. made by such eoterpnss

(l) AU composite licenc€s issued uoder fiis section shall be rerc$€d for

" 
o.rioa o'f nu. v""t" or a time on submission of an applicarion alotrg wi$ lhe

itir*JJ f"", *rtt" *ven alavs ftom the date of receipt of such application "'

5. Anendnent of Act lg oI2002 -Irr rtu K€nla Cround Wat€r (Control

and Resulation) Act, 2002 (19 of2$2 )'-
(1) in section 7'-

(a) to sub-s€ction (l), the followine proviso and explanatron

shall be adde4 nam€ly:-

'?rovid€d that no permit shatl be requir€d for 
'xtracdmg 

groundwater below

m" f*"i .o*m"a tv G Ground Wat€r Aulhoritv, ftom time !o time'-for various

^""" in ti;s sturc, Lu"ed on ihe availabilitv of ground w&ter in each zone

Erplanationt--.Thc quantum of grouod wat€r to bc drawfl shall be as

*""llei ;r tle 
"ef-""ttifi;ation 

of lhe applica in lhe prescrib€d form along

with the f€€ Prescribed.";

(b) after $b-s€ction (1), the follo\ting sub-sectiofl shall be hsert€d'

trsmely:-
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. . 
"(lA)_Notwirhstading anything conrailed in any orher Acr or rules

maoe uereunder, pennit shall be issued in all orher cases by rtrc Disrict lcvel
officers of the disrrjcr concemed, wirhin a period of rhirry dnys, wherever

Provided rhat if p€fnits are not issued withm the time specified above, and
no reasotrs arc communicated .rithin fifteen days, thc permit shall be deemed to
have b€eo issued:

Provided furthcr that ir case of violation of th€ terms of the permit a
penalry may bc imposed for an arnourt dot exc€eding rupe€s five lakh._,,;

(2) after s€ction 10, th€ following scction shall be insefieal,
natllely:-

- 
.10A.,R?.yclkg and,Mrsing of warrc warer_ Any peson €xuacring

gmund water shatt mske special proision for trearing and recycling and reusio!
used groundwar.r for indusrrial. commercial or residenrial 

'purp-oses 
io sucf,

manner as may be prescribed,".

--. - 
6. Anendnent of Act 18 of 2013._I\ he Kerala Litu atrd Escslsrom Act,

2013 (18 of 2013),-

(1) in section 4.-
(a) in sub-secrion (5),*

. (i) for rhe words -one year.', the words -threc yearc.. shall be

(ii) the words ..sfter an inspection" shall be omitted;

_ (b) after sub,section (5), the following sub_s€ction shall be inserted,
namelyr-

"(5A) Electrical Inspector may, conduct arl insp€ction €very year ad
during^ rhe inspection any violarion of any of rhc provisions of Act,-rules or
any ot ttre tems atrd condirioN ofthe licence is noriced, hc shall bave tbe
power to proc€ed under section 7 of the Act.".

- 7. Power to make nfes.-<l) The coverffnenr may, by notificarion in th€
cazctte, make rules either prospectively or r€trospectively for th€ purpo$€s of
carrying into efrect the provisions of lhis Act.

^ .(2) Every rulc made under this Act, shall be laid, as soon as may be
afrer it is made, before fie Legislativc A-ss€mbly while it is in seqsiotr for s Lt l
period of founeen days which may be comprised in otrc session or iE two
1t/201a.
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successive s€ssions, and if before th€ expiry of the s€ssion, in which it is so laid

or th€ session immealiately following the Legislstive Assembly makes any

modification in the rule o! decides that the rule should not be mad€, the rule

shall thereafter have effect o y in such nodified foffI or be of no effect' as the

cas€ may be; so however that. any such modification or an(lulment shall be

wilhout prejudice to the validity of adlthing previously done uder that rule'

L Repeal and sa!ing.-(l) The Kerala Irvestmedt Promotion and

Facititation Ordinan€e, 201? (35 of 201?) except s€ctiorB 1, 2, 3, 4 ad 6 and lhe

K€mla lnv€stsnent Promotion ald Facilitation (No.2) Otdinance ' 2017 Q6 of 2011)

are hercby rep€aled.

(2) Notwithstanding such rep€al, an)thing done or deemed to tl8ve been

don€ ar any action taken or deemed to hav€ been taken urder the Kerala

Panchayat Raj Act, 1994 (13 of 1994), the K€rala Municipality Act,
1994 (20 of 1994), tle Kerala Industrial Single window Clearance Boards and

Indusriat Township Area Devetoprnent Act, 1999 (5 of 2000)' the Korala Grourd

Water Control snd Regulation Act, 2002 (19 of 2002), the Keisla Lifts and

Escalators Act. 2013 (18 of 2013), as amended by the said OrdiDances, shal be

d€emed to have be€tl donc or taken under the said Acts as amended by

this Act.

STATEMENT OF OBJECTS AND REASONS

Thc Govemment have d€cided to arnend certaid provisions regarding the

issuc of various licences, Permissions, approvals and clea.ances und€r the Kemla

Shops and Conmercial Establishments Acl, 1960, the Kemla Head l-oad Workets

Act, 1978, the Kerala Panchayat Raj Act, 1994, tlle KeEla Municipality A4 1994'

thc Kerala Industrial Singl€ Window Cl€arante Boards and lndustrial Township

Area Development Act, 1999, the Kerala Groun.d Water (Contol and Regulation)

Act, 2002 ard thc Kerala Lifts and E.3calarols Act, 2013 in oder to avoid delav in

gmnting various licenc€s, permbsions, approvals and cle3ra'lces under the above

said enactments and decid€d to bring a legislation for the above pufPose.

As th€ Legislative Assembly of the Statc of Kerala was not in session atrd

the above proposals had to be given effect to imm€diately, the K€rala

Investment Promotion and Facititation Ordinancc, 2017 (22 of 2017) was

proorulgated by the Govemor of Kenla on the 20th day of October, 201? and the

same was published in the Kersla Gazette Extraordinary No 2242 dated 20th

Octob% 201?.
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. 
A Bill to replace the said Ordinance by an Act of the Shre l€gislaturccould ool be itrrroduced in. aod passed by rh€ Legistahve A".dj;;;;;State of Kerata durins irs session wnch conv-ened "" il;;;,d;;;;

November,2017.

, As th€ provisions of the s6id Odinanc€ are to be kept aliv€, the KclataInvcshent homorion and Facilirotion Ordinance, 2Ot7 (35 ofiol7) anf the K;;Inr,€stnenr Promorion and Facitihrion (No.2, Ordinan"". ZOrZ 1li of:Oizl ,iJi
promulgat€d by rhe covemor of Kemla on tte UOO aay of Oece,nter. ZOiZ anipublished in d|e K€rata cazette Extraordinary Nos. 229 *a zzri a"ii zo,;l i"iof December, 2017 respecrivcly.

, . _Thc 
Bill seeks ro rcplace rb€ provisioo coorained b s€crion S of fuinarceNo. 35 aad frinanc€ No . 36 of 2}ti .

FINANCIAL MEMORANDT,M

, ,. 
The Bill, if eoacted and broughr into operarion. would no! itrvolve anvaoqrnonat erpenditure from rhe Coosolidared Fund of lle Star;

MEI\,IoRANDUM REGARDING DEIEGATED LEGTSIATIoN
Sub-s€.rioD (2A) of secrion 213 of the Kerala panchayar Raj Act, 1994prolosed to be inserted by iiern O) of sub-clausc (ii) of cl;we 2 ;f r;e Bill

:Ti: 10, edrywer rT Coi€rDmenr ro prescribc rhe forfl of acknowtedgemetrr !o

:: l:::"1. T: "lpttoTr 
by rh€ secrerary or the ofiicer au$orized b-y hin on

recerpr ot appxcatron atonS wirb rh€ supponiag documenb.

2. Sub-section (2) of section 447 of rhe Kerala Municipatity Act, 1994proposed to be inserred by item (c) of sub-clause til .f aarr"e : .f tl" aili
seekr !o €mpower rhe Co!€rrunenr 0o prescribe rtre form of acknowleagemenr io
De $sued- to tie applicaDr by the Secrehry or the olficer aurhorized b-y him on
rcceipt of applicatiotr along wirh the suppodng documents.

. L Secrioo- 5A of lhe Kcrala Mudcipal y Act 1 994 propos€d ,o be inseried
Dy rrem (9, ot sub-ctause (i) of clause J of lhe Bill seeks to empower rhe
Covemment_ to prescribe the fees to be giv€n for granting renewa of ticencewrtlloul aDolrcahon

a. Sub-section (1A) of section 448 of the Kerala Municipality Acr, 1994
propos€d to be inseried by item (b) of sub-clause (ii) of clause 3-of the Bill
see*s to empower rhe Covernm€ni ro prescrite the form of ackrcwledgcment to
D€ rsued.ro ure appticant by rtr€ Seerctary or lhc oflicer authorizcd by bin on
rccetpr or apphcahoD alotrg wirh thc supportiag documetrts.
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5. Sub-section (4) of s€ction 8 of the Kerala ltrdustrial Single Window

Clearance Boards add Industrial Township Area Dev€lopm€nt Act' 1999

proposed to b€ inserteil by item (d) of sub-clause (9) oi Clause 4 of the Bill

seeL to empower tle covemm€nt to p€scribe the marmer of liliry appeal to the

Stale Board.

6. Sub-sections (1), (2) and (3) of sectiotr 11A of the Kerala Industrial

Single Window Clearance Boards and Industrial Township Area Development

Ac; 1999 proposed to be inserted by item (c) of sub-clause (12) of claur€ 4 of

the Bill se€ks to empower the Govemment to pr€scribe the fonn of granting

composite licence for establishing and running enterprises' the line to be

inposed for the non_compliance of any conditions imPoBcd in the liccnce and

to fix the fees to be paid for gtading r€newal of composite licence respectlv€ty-

7. Explafition to sub-section (1) of section ? of the Kerala Ground Water

(Control a;d Regulation) Act, 2002 proposed to be inserted bv item (a) of

sub-clau3e (1) of Clause 5 of the Bill seeks to empower the Govemment to

prescribe the form and fees of self c€rtification to be given by lhe applicant'

8. Sectiotr l0A of the Kerala Grou[d Water (Cotrrol atrd R€gulation)

Act, 2002 proposcd to be insert€d bv sub-clause (2) of Clause 5 of the BilI

s€cks lo empower tbe Covcmment to prescribc special provisions for treating'

recycling and reusing of used gtound water.

9. Sub-claus€ (l) of Claus€ 7 of the BiI s€eks to ernpower ihe Govemrnent

to make flles, by notification in the gazette, €ither prospectively or

retrospectrvely for carrying out the provisioios of the Act'

The malters in respecl of which rules may be made are matters of
procealute anal arc of routine or administmtive nature Funher, th€ rules' aft€r

they are made, are subj€ct to scrutiny by ihe Lcgislative Assembly'

The delegation of legislative power iB thus, of a norsal character'

A. C. MOIDEEN
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EXTRACT FROM THE KERALA PANCHAYAT RAJ ACT, 1994

(13 oF 1994)

DANGEROUS AND OFFENSIVE TRADES AND FACTORIES

- .2:? Pu:pos.e for which places nay not be us?d without a ticence._{t)
I ne. v-urage Panclrayal may norify thar no plac€ in the panchayar area shall bc
us€o ror any ot tlre purpos$ specified in rbe nrles madc in lbis behatfbeiDg
purposes which in the opinion of covemment, are likely to be offensive o;
dang€rous to.human life or heatrh or property wirhour; liceDce issued by
tne tsecrebryl and excepr in accordance with rhe conduions specified in such

Provided that m such notification shall rake efiecr until the expiry of rhiny
days ftom th€ dat€ of its publication.

,233. 
Perm,ission /or rhe construction of factolies and the instattation of

nachinery.-(l) No person shall, without the permission of th€ Villag;
PaDchayar and €xcept in accordanc€ with the c;nditions sDefified in su;h
P€Imbsion,-

- . (a) con$truct or establish a.y faciory, \porkshop or workplacc itr
whicb it is proposed ro employ sream power. warer power or ;f orher
mec[nolcal power or electrical power; or

. G) install in any prenis€s any machrnery or manufacrunog plant
onv€n Dy any powej as alore$id. not being machinery or manufacturing planr
exempted by th€ provisions of this Acr or th€ rules made rhereun&.

(2) An application for permission under sub-section (I) shall be
submitkd lo the Vjllage Panchayar addressed to rfie Secrerary in such form and
with such d€tails as prescribed.

(3) The Secretary 6haU, as soon as may be after the receipt of the
application, enquire and repon to the Viuage panchayat as to wh;rher rhe
establishment of the factory, workshop.or workplace or o$cr installation of
machinery or manufacturing plant for which permission is applied for is
objcctionable by realoa of density of poputarion in rhe neighbourhood and rhe
possibjlity_to cause nuisanc€ or pollutioa and the \,iuag€ panchayat after having
codsidered the application .nd the repons of rhe Secr€try and of such oth;
authorities as specified in sub-section (4) may as expeditiously as possiblc, at
any rate within sixty days,-



be d€emed to have been 
"*t""a"a 

t"till ioo u""ount the delav for the same

tf"-",* *t"att *ch unavoidabel delay shal b€ intimated to the applicant

by the Sccrerary in time

(3A) AII applications for lic€nces for tmd€s 6nd $€rvices excepl those

to te consioered bf the Council under sub-scction (3) and those to be

i"r.ta"*a ot *" 
".t*il 

among the licences for running Eade or for providing

3ervices in such manner as may be pr€scribcd' shall be disposed of by the

t*r"-"ry O" 
". -O* it writing granting the licenc€ or r€jectidg the ssme in

rriii" in 
"."r, 

*a 
"n 

*asonable grounds, within thiftv davs fiom the date of

;i-eip,; ;" *.". In cas€s wherc additional information has to be coll€cted

n.-'* u*tt"-, ot ortt"t authorities, befor€ gratrting or rejecting ihe licence'

,fr" p-i"a fit g.-,i.g ,fte tc€lce shall be deemed to have been extended for e

""n;.o**'*t 
to rhe penod required for fte same and iflformation r€gard'ng

such uaavoitlable delay shall be intimated !o the applicant by the Secrctary'

(4) The period of licesce ganted utuler sub-section (3) and (3A) or a

licence ieeated to have been granted under sub-section (6) sha[' unless a date

i" ,*rt* **io, oo* on completion of thrce vears ftom the dale of its issue'

(5) Every apptication for atrv licence or p€rmission or for its renewal

..rna"r rnt ,tt o, rle -tes or bvclaws mad€ thereuder' shall be rnade not less

$atr thirty days and not more than ninety days befor€ the earliest 
'lay 

on which

such licencc or p€rmission is rcquircd or th€ licdc€ expires

1448. Lice ce lor the co struction of industrv' lactory or olher wotk plsce

ona io u"" "t"o. 
po.er or anv other power therein or to install other

nachine es.-4D Attv pe$o! who intendt-

(a) to use a place to consmict ao indusrial plant' factory or oihcr

work plac€ or to constnrct or establish an industdal plalt or factorly in that

plac€ or to use stefla pow€r, water powet other mechanical power or electrical

(b) to install in arty pr€mises of rhe said place other machinery or

manufacturing Plant run by steam power, water power' oth€r mcchanical power
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or electrical power, not b€ing exempt€d by this Act or the rules made thercujxdcr,
shall apply for a licence of th€ Munioipality under Seclion ,147 to use the said
place for the said purpoa€ and before constructiog ar hdustrial plant or factory
or work plac€ or insraling machinery or plant, shall subnit an applicatiotr to the
Secr€t fy of the Municipafity in 6uch form as rnay be pr€scrib€4 for penDission
to take up and carry out the propos€d worlcl

(3) The Secr€tary shall, as soon as may be, after th€ rcccipt of the
application, rcport to tlrc Council if the €stablishment of the factory or workFlrop
or workplace or the installation of the machinery or manufacrudng plart, for
whjch permission is applied far, b obj€ctionable by reasor of causing nuisance

or pollution du€ to the density of population in th€ n€ighbourhood and rhe

Council shall after having considered th€ application and the reports of tb€
Secl€tary, Ed of such other authorities specifi€d in suFs€ction (4) and as frr as
possible, any how, within a maximum p€riod of45 days ftorn rh€ date ofr€ceiDt
of tlte application,-

(a) gratrt the permi$ion applied for absolutely or subjeor to such
coaditions as it d€ems 6l or

(b) rclis€ drc p€rmission for rcasois to be r€corded;

(4) The Coucil ehall, before g!"niing or refi$ing the pennission lmder
sub-s€ctiotr (3), obtaid and consider,-

(b) If rhe codecled load of the machinery propos€d !o be instdkn
exceeds tw€nty-five horse pow€r or the machinery and other institutions are of
the oature that therc is possibility to cause nuisance or pollution or the said
indutry is the on€ as sp€cified in the s€venth schedule, a repori of rhe Districq
Medical Officer of Health, regarding the possibiliiy to cause nuisanc€ or
pollulio4 smd

1I2AtA.



24

(5) More thatr nine workels shall not b€ employed on any day in aiy
factory, workshop, workplace or premises unless the petmission granted in
.espect thereof under sub-section (3) authorises such employment! or unless

fresh permission under the said sub-section authorisirlg such employment has

449. Abateme t oJ nuisance fron factort, workshop etc.- (l) W\qe any

factory, workshops,workplace or machitrery causes nuisance, which in the

opinion of the Council is by r€ason of a panicular kind of fuel bcing used or by

r€ason of th€ nois€ or vibration created, or discharge of poisonous gas or
emission, of foul odour or smoke or dust, ihe Secretary may direct the p€rson rn

chaqe of such factory or wo*shop or workplace or machircry for the abatement

ol such nuisance within a reasonable time.

(2) Tte Counoil may, if required, obtain exp€n opinior regarding the

assessment of nuisanc€ or its abat€m€nt at the cost of the own€r of the
concemd factory or workshop or workplace or the pe$on in charge of them.

450. Exenption.- Notwithstanding anlthing contained in S€ction 448 no

permission of the Mulicipalily shall be required for the installatio! of the
following machinery or manufacturing units or industrial unils, as the case may

(a) Electrical and non"€l€ctrical appliancas and machinery intended to

be used for domestic or personal puposes;

(b) Electrical and non-electrical appliances installed for agricultural
purposes;

(i) hdustrial units in the area declared by the Govemment or the

Goverruneot contolled agency as an lndustrial Esiate, Industrial Developrnent

Area, lndustrial Developmed Plot, lndustrial Crowth Centre, Export Processing

Zone or Industrial Park:

hovial€d tllat the o*rter of any industrial unit specified under item O)
and (i) shal register drc unit in th€ Municipality by remitting the presoribed fe€.
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E}(IRACT FROM 'II{E KERAI-A INDIJSIRIT{L SINCLE WINDOW
CLEARANCE BOAFIDS AND INDUSTRIAL TOWNSHIP AREA

DEVEIIPMENT ACI, I99
(5 Or 2000)

THE KERAITA. INDUSTRIAL SINGLE lIINDOW CLEARANCE

BOARDS AND INDUSTRIAL TOWNSHIP AREA
DEVEI-OPMEbIT ACT, I99

(ACT 5 OF 2000)

AN

ACT

to provide special prorision for speedy issue of yarious licences, ckarcnees
and certirtcaks required Ior setting p of ind strial unlertakings in the

State of Kerala and for the Constitution of Industrial To$,nship Area
Ddelopnent Authornies and lor natter connected therew h.

Prcamble.-wHEx€ s, it is necessary to make special pmvision to promot€

snd assist the orderly establishmeni, and rspid growth and developmeat of
indusaies in the State;

AND, wHERlAs, for the speedy issue of various licences, cle6rances and

certificates required for setting up of industrial undertakings in the State it is

necessary to €srablish single window clearance Boards at th€ statc, Distfict

and hdustrial area lev€l;

2. De|iritions. la llis Act, unless th€ cont€xt otherwise requires,

(a) "Authoriy'means any Departnent of Govemme or Covemnreot

agencies or Grama Paflchayat or Mutricipality which are required to issue

cleaiances or li€€nc€s or certificat€s or pemits for sctting up ar industrial

uodenakinS io the Statel
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(b) "ByeJaws" neans by€-lsws made by the State Board under

this Act;

(c) "District Board" means the District Singl€ Window Clearance

Board oonstihrted uder sub-section (1) of sectiotr 4 of thie Act;

(d) "desigrated Authority of Industrial Arca" mcans the Managing

Dirccoor of the Industrial Area or any otler Offic€r appointed by lhe Covemment

for purposes of promotiag and maintairillg the industrial area concemed;

C) "Induslrial und€rtaking" means a factory, workshop or work place

where stcam power, water powe4 m€chadcal power or electrical power is used or

atry prcmises where any machinery or manufacnring plant driv€tr by ary powel

as aforesaid is installed or any industrial undertaking where oen or more work€rs

are €mployed with or without the aid of poweq

3. Sate Roard.ll\ For the purpose of speedy issue of various licences,

clcarances, certificates rcquiftd under various State enactments for s€tting up of
industrial ondertakings in the State, the Government may, by notification,

constitute Sirgle Window Clearance Board for the State to be called the K€rala

State Single Window Clearance Board.

(2) The Kerala State Single Window Clearance Board shall be a body

co.porate by the nam€ aforesaid having perpetual succession and a

(3) The State Board shall consist of the following m€mt'ers, nam€ly:

(a) Chi€f Secr€rar,/ to Govemment;
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O) Thc Secretaries to Govemment in charge of Industri€!, Financ€,

Labour, L.cal Administration, Revenue, Taxes, Inigation, Powet and Foresrs

departments;

(c) Ex€cutive Director, Bureru of Indusfial Promotion, Kerals;

(d) Managing Director, Kcrala State Industrial Devetopment

Corpomtion;

(€) Director of Industrid and Cornmerc€;

(f) Managing Director, Kerala State Industrial infr6structure

Development Corporation;

(g) Chairnaa K€rala Srate Electrioiry Board;

(h) Mansgine Director, Kerala Finalcial CorporNtion;

(i) ChiefTo*n Plam€r;

C) Cbairman, Kerala State Polution Conaol Bosrd;

(k) Chief Electrical ltlspector;

(l) Dircctor of Factories aod Boilers;

(n) Director of Mining and ceology;

(r) Director of He.lth Servic€s.

(5) The Siate Board shall meet at such times aod places to be fix€d

by the Chairman of drc State Board and shall obscrve such procedurc in rcgad

to its tra$action of busin€ss a! may be made in the by€.laws.
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4. District Boords--(l) For the purpose of speedy issu€ of various

lioences. cleamnces or certificatd required under the various State enactments

for setting up of srna! scale iidustrial und€rtakings having capital investneat of
more than two lalihs rupees in each distsict of the Stat€, the Gov€rrunent may, by

notitrcation, cotrstitute a District Singlc Window Clearanc€ Board for each district

in the State.

(2) Every District Single Window Cleamnce Board shall be a bodv

corporste by the name of the Dist ct for which it is constituted' having
p€rp€tual succession and a common s€al.

(3) Ev€ry District Single window Clearance Board shall consist of th€

followitrg members, namely:-

(a) Couecoor of the Distdcq

(b) Ceneral Manager, District lnd'rstries Centre of ihe district

(c) The Prcsident of the Grama Prnchayat concemed or Chairp€rson

ot the Municipality concemed in cases wherc licence is requircd ftom the local

bodies;

(d) The Distdct Offlc€r of the Kerala Polution Control Boald or anv

olher officer of the Board nominated bv the Chairma4 Kerala State Pollution 1

Control Boald:

(€) The District Officer of the Elecrical lnspectomte or any other

officer rcminat€d by the Chief El€ctrical Inspector;

(O The District OIfic€r of the Town Plannhg Department or any

other oficer nominated by the Chief Town Planner;

(g) District Medical Oficcr:

(h) An Ofiicer of the Kerala State El€ctricity Board not below the

rank of Executive Elgioe,l nominated by the Chairman, Kerala Stat€ Electricity

Board;

(i) District Offic€r, Factori€s and Boilers Inspectorate;

O Dvjsional Fne FoIc€ Ofiicer;

ft) Divisional Forest Offic€r;

0) District Labour Ofrcer;
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(m) Se€relary, Urban D€velopment Aurhority or Secrerary Disrricr

Panchayat;

(n) Deputy Corffrissionq Sales Tax and Agdcultural Income Tax;

(o) Ar Officer of Oe Kerala Water Authoriry not b€low the rank of
Executive Engine€r nominated by the Managing Director, K€rah Water Authority.

(4) The Coll€ctor of th€ Districr shall b€ ihe Chairman and the cercral
Mang€f, District lndustries CeDtre shall be lhe Convenor of the District Board.

(5) TXe Disrict Board shall meet at such tide and place ro b€ 6xed by
the Chainnan of the District Board and shatl observe such procedur€ io rcgard to
its transactior of busin€ss as may be made in t[e bye-laws.

5. Industriol Arca Boa s.-<1) For the puryose of speedy issue of various
licerc€s, cleamnces or cenificates rcquir€d und€r the va.dous State enaotme s
for seiting up of small scale industrial urd€rrakings or industsial undertakirgs itr
thc variou6 induslrial areas of rhe State, the cov€mment may, by norification
constitrt€ Single Window Cleamoc€ Boraab for €v€ry industrial arcas in dle State
to be call€d Industrial Area Single Window Clearance Bond.

(2) Ev€ry Idustrial Area Single Window Clea.ance Board shalt be a
body corporate by name of tlle Industrial Area for which ir is constituted,
having peq)etual successioa and a common seal.

(3) Every Industrial Arca Sirgle Window ClearaDce Board shall consist
of the folowiog m€mben, nameley,-

(a) Principal Secrelary to covem$ent Industri€s Department or his

(b) Collecror of rh€ Districtl

(c) Chief Executiv€ of the Agency owains or managing the indushial

(d) Desigflated Authority of Industrial area concemed;

(e) District OfEcer of the State Pollurion Conrol Board:
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(0 District Ofrcer of the El€.trical IDspcctorat€;

G) District Ofr€r of th€ Tovm Pla$ing Departtnent;

(h) Dbtrict Modical Officer;

(i) Executive Engine€r of the Kerala State El€ctricitv Board;

C) Disrict Ofiice! Factories and Boil€N Inspectomtc;

(k) Divisional Fire Force Officct

(l) Divisioml Foresr Oftrcer;

(m) District labou. Olficer;

(n) D€puty Cornmissionct, sales Tax atd Agricultural Income Tax;

(o) Executive Engine€r' Kerala Wat€r Authontv

(4) The Govemment may appoint one of the members of an Industrial

Area Boatd not b€low the ra* of Distrtict Collector to be its ChaiJr|aD and ihe

De$ignated Authority of th€ Industrial Ar€a shall be the Convenor of tle

lndustrial Area Board.

6. ExenPtion lron ltcerc€r e,c.-Notwilhstanding atrvthing contained in

any law for the tim€ being itr forc€ all industrial udenakings being eslablished

or proposed to b€ €stablished iD itrdustrial areas shall b€ excmpted from

obtaining permib fiom Municipalities or Gmma Panchayats, Towt Planning

Dspartment or Development Authoriti€s for construction of buildings for sbning

a$ industrial undenaking

'7. Povers and functions of Indt strial Area Boards -(l) Notwithtandflg

aoything containcd in any law for the time being in fo'ce' cvery p€rson

i ending to establish an industrial undertaking or a small scale industtial

undcrtakiDg in any ofthe notified hdustrial areas shtll submit thc application in

the pr€scribed form to the designated authoritv of that indBtrial area for

clearances or licences or cenificates r€quired under various State enactments

togcther with the fee if any to be paid under th€ respective eltactment'

Th€ application shall atso contain such delails as may be prescrib€d'



(2J The lndustrial Area Board shall after complving ih€ proceduJe

Drescib;; in $is b€half and within thi'tv davs from lhe dale of receipt of tbe

applicadon take a decision as'-
{a) ro recommend to Lh€ authoriry concemed rhe issue ot lhe licence

or oermission applied lor $iLhout dn) modifications or whh such modification' as

it tiri.ks fi! lo make; o.

tb' lo refuse clearance it il is of the opinion Ihal lhe proposed

construcfi on. establishment or installation is obj€ctionable'

{3) The decision laken bv th€ Industrial Areas Board shall be

".*.u'l"ut.a 
ro tt'" apPlicanl and lhe aulhoritv concerned bv the d€signated

authority of the Industrial Area Board'

8. PN"rc and lunc on' oI tt^rlct Bootd --].1) Ndvtnh$anding an)ahing

"onta'nea 
in anv law for the time being inforce eterv p€rron inrending to

.," r'i ""i "-irr 
5cale indu"trial undenaLins having capiral inrestment of moe

rhan r*o lakh ruPee" 'hall 
submir the applicalion in the prescrrbed rorm ro rne

i.'"""", 
"r 

t'" bi"n;., goard for clearances or licenc€s of cenificates requir€d

"r+, 
*.i.* State €naclments along with lhe reqdred fee under the respectrve

""""ir""i. 
ir,. 

"ppr;."ti." 
shall conrain such details as mav be prescribed'

(2r the District Board shau. aft€r compl)ing dre procedure Presffibed;n

rhis behalf and $ithin si\rv da)s from the dare of receifl of lhe apphcalron iare

(a) to recommend to the aurhotitv concerned the isstt€.of the

licenc" or permisslon applied without anv modifications or with such

modifications as it thinks fil to make: or

(b) refuse clearanc€ if it is of th€ opinion lhal the pfoposed

consructio;, eslablishment or installation is objectionable'

lJ) the decision raken bv lhe District Board thall be comnun'cated l'o

Lf," aoofica"r 
"na 

Lhe au(horiry concemed b) rhe Convenor of the Drslricl Board'

(4) Notwithstanding an9hing cantained in anv law for th€ tim€ behgin

force. if the apolcalion for clearance licence ot cenificare submined before the

^,,i-r*.""iJ..a 
fot esrablishing a Small Scale Indusrrial undenaking haviog

.""iri i'1".u'-' 
"r 

r.* tran rupee" rwo lakh' is reiecred or recomm€nded $ith

-iin"",i"",r'. person aggrieved rnav file an app€al before lhe District Board

auainn 'uch orde; of refusal or r€commendation $ilhin lh'ny da)s lrom tne date

"? 
*."i"t tr -a.. t.t th€ authoritv concemed in the manner prescribed

.ri1""i'"" """*r shall be disPosed of within thirtv davs from the date of

subm;ssion of the appeal.

l lDOrA.



9. Po||ets and functioh! of the State sodld._(1) Norw;thstandjns
anythinS contai.ed in any law for rhe lime being in force every person int€nding
to establish any induslrial underlaking olhe. than a sma scate ;ndustriat
undertakif,g in the Srate, shall submit lhe appticarion for cleaEnces or licences o.
certificates requircd under various Stale enacrments to the Conv€nor of lhe Slare
Board in the presc.ib€d form atong with rhe required fee under the r€specrive
enactment. The applicarion shatt contain such delails as may be prescrib€d.

(2) The Stale Boa.d sha atter complying the procedur€ pr€scribed in
lhis behalf and with;n fortyfive days f.om the date of r€ceipt of rh€ apptication
take a decision aF

(a) to recommend !o the concern€d authoriry the iss,re of licence or
permission applied for wiihorjt any modificarion or with soch modificatjon as it
thinks fit to make: or

(b) 1o .efus€ clearance if ir is of rh€ opinion that rhe proposed
consrruction, esrablishment or innallation ;s objectionable.

(3) The decision tak€n by the Shre Board shafl be communicat€d to
lhe applicant and ahe authoriry concemed by the Convenor of the Stal€ Board.

10. I\r1/ing of cl@ances, lice'res, cerlifcates bayd on ttp rcconwtutations_
Notwithslandins anyrhing conlained in any oth€. taw for rhe time beine in force
the aurhorir) concerned shalj. on re.eipr ot rhe ,ecommendarion of-the Stale
Boa.d, Distrid Board or IndusiriatArca Boa.d, issue the cleBranc€s. l;cences or
certificates appli€d for in accordance wirh the .ecommendarions ofrhe Staie
Board, District Board or tndustriat Area Board, as rhe case may be, within ten
working days from lhe dal€ of rcceipt ofrhe recommendarions. If no cleareance.
lic€nce or certificate as the case may b€. is issued withjn the said time limir lhe
cl€a.ance. li€ence or cenificare, as ih€ cas€ may be! recommended fo. bv the
respecri\e Board shall be deemed ro have been rssued atter rhe exoir\ oi the
said period of ten working days.

tt. ,lpplellate Jutisdiction oI the State Aoaf4 <t) rf lh€ clearancc or
lic€nce or c€rtilicale applied for b€fore ihe Distrio Bo€rd o. Industrial Area Bo6rd
has been refused or recommended with modification, the ags.ieved person may,
within thirty days from the dal€ of receipl of such refusat or recommendation
from th€ District Board or Indusrriat Area Board, fite an appeat !o fie Stare Board
againsl srch order in the msnner Drescribed.



(2) The Sl3t€ Board 
'nay 

if it is considered n€cessary cal for addirional
details and on production of such derails and afier giving an opporrunity of
being heard to the aggriv€d p€rson and the authority conc€m€d. sha disros€ of
such appeal wilhin a period of lhi.ry days fron th€ dar€ of fiting the appeal. The
decision of the State Board on such appeal shalt b€ final.

(5) Notwithsrandins anlrhing conrsined in any law for lhe time b€ina
in force any licenc€, €l€arance, or certificat. granred on $€ basis ot a decision
und€r this section by the Stal€ Board or a Sub Committee of th€ Stare Board
shall be deemed to be issued under the respective smute.

7ilzotr'



7- Gtunt t'f permil to ertract und use -gom't 
ealel-(l) Anv person

m: i",:x"l ;'*:: li ;"1',1'l: ::*l"r:lJili"x'""#'il:J":'i::

Ii,^#IJ.ti't'.f*Irl : * l*ll *;,:'um;r,;kl ;"J'il:ffi1
been Sranted bY th€ AuthorilY

(2) Every aPplication under sub-seclion (l) shall b€ in such fo'm and

.lalt contain suctr paniculars as may be prescribed'

l4

LXTMC I FROM'I Ht KER,ALA GROUND.WA'II R

(CONTROL AND REGULATION) ALI, ITIIJI

(19 oF 2002)

lo. Plotection of public tltinking vatet 
,soutces 

l I) Notwithstanding

a"lrr'ing "onrai*a 
in it'i' q"r' no person shlll wrrhour rh€ permirsion of lhe

a,i i"''ir a;e ".rr 
ior an) purPo'e sirvhin thin) rneteh flom anv drinrinS war'r

.ource {iom uhere water is pump'd fo' publrc purPose

Provid€d lhat rh€ provisions in sub-seciion (l) shall not applv to rne

ai*tr"g "i " 
*"u-ior '"t drinkins warer schem€ implemented bv the Govemmenr

{2' t-rer} application tor persmi5sion under strb-"eclion t lr \hall b€ in

,*n r"i''^ '"i iJ'p*..'iu'o a;'l shall be {'hmirred ro the Aurhorit) qirh

such fees as may be fix€d

(3) on rec€ipt of an application un{ter sub-s€ction (2) and if it is

*ti"n.a'ii.t a-ieging oi *ell shalinot adverselv aff€er rhe Public drinkins-water

..r,"i. *-i",;i"-m"l subjecr ro \uch restn'rion" and condirions menrroneo

iili,.,".Ti .,""i.a ro dig r;e *ell ro' the nurpo"e or drinl'ins warer or ior

Prorided that it the deciston oflhe Aurh'rirt i( not communrcaled lo lhe

aDolicanr wirhin nrner) davs from Ltre oare ot apilication permrssion 'hall be

;:il.; ," ;;'; ;."; tranred and rhe p"'mi"'ion so deemed ro hale been

;;an&d shall be subjecr to ihe laws in this resard'



l5
EXTMCT FRO]\,, THE KEMLA LIFTS AND I]SCALATORS ACT,2OI3

{18 oF 2013)

, ..4. t,icch,. fu. wtkrh| t[!s ahd 4scutal$ar uork o, cdse b be ""i.;;.;il,;J,::. 
-r) Noo$ner of a prace

such piace elcep, ,** -o ;" ""i".0,"..",1'ri"Jljf"::*, 
riri or e.cara'or io

(5) Elery trcence sranred unde. sub

nl,:l;*ri j:lit.Jt"-"il#t::._'".,H:r,J"'l:*]*f"";

* *",';1" :lT"'|; I;n::HlH".:?,ff1',"€.ce under sub{ecrion (3),


